~ [Passep BY THE InDian LEGISLATURE. ]

(Received the assent of the Governor General on the 9th ,
October, 1931.)

,’ An Act to provide against the publication of matter inciting
to or encouraging murdexr ox violence.

, W HEREAS it is expedient to provide against the publica-

tion of matter inciting to or encouraging murder or
v1olence It is hereby enacted as follows:—

1. (1) This Act may be called the Indian Press (Emergency Sport bitle,
Powers) Act, 1931. duration.

&) 1t ‘extends to the whole of British India, inclusive of
British Baluchistan and the Sonthal Parganas.

:* (3) 1t shall remain in force for one year only, but the
Governor General in Council may, by notification in the
Gazette of India, direct that it shall remain in force for a
further period not exceeding one year.

2. In this Act, unless there is anything repugnant in the Defnitions,
subJect or context,—

(1) ““book ” includes every volume, part or division of
a volume, pamphlet and leaflet, in any language,
and every sheet of music, map, chart or plan
separately printed or lithographed; -

(?) ‘¢ document ”’ includes also any painting, drawing or
photograph or other visible representation ;

(3) ‘“ High' Court’”’ means the highest Civil Court of
Appeal for any local area except in the case of the
province of Coorg where it means the High Court
-of Judicature at Madras,

(4) ‘“ Magistrate ”’ means a District Maglstlate or Chief

: Pre51dency Maglstrate,

: (%) “ newspaper ’”
1
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: (5) ”newspaper “means any periodical work containing
‘public news or comments on public news;

(6) ““ news-sheet ’’ means’ any document other than a
newspaper containing public news or comments on
public néws or any mattet described in:sub-sectioa
(I) of section 4;

(7) “*press ” includes a printiné;pi‘éSS and all ni‘a‘chi;lés,
implements and plant and parts thereof and all
materials used for multiplying documents;

S (8) “‘printing-press ** includes all - engines, machinery,

' types, lithogr aphic stones, implements, utensils and

other plant or materials used for the purpose of
printing ;

(9) ““ unauthorised newspaper ’’ means—. - . “1--’jr
“(a) -any newspaper in respect of which there are not for
the time being valid declarations under section 5

. of the Press and Registration of Books Act 1867 XXV of 1862,
and ‘
{b) any newspaper in respect of Wh10h secunty has

been required under this Act, ‘but has not been :
furnished as required; .

(10) *“ unauthorised news-sheet > means aI‘iy‘ Hows-alissh
-+ other than a mews-sheet published by a person
authorised under section 15 to publish ityand: - ¢~

(Z]) * undeclared press’” means any: préss “other’ than a
press in respect of which there is for the time " :
being a valid declaration under section 4 of the 1

trate before whom the declaration is made, for reasons to be
recorded in writing, to deposit. with the Magistrate within
ten days from the day on which the declaration is made,

~ Press and Registration of Books Act; 1867. XXV of 1867,
Control of printing-presses and'newspdfpefs.,. -
& Deposit of 8. (I) Any person keeping a printingQPreés who is required V
;::ggﬁgo‘%y to make a declaration under section 4 of the Press and Re-
:n; e gistration of Books Act, 1867, may be required by the Magis- xxv of 1367..

security.
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-, gecurity to.such at amount, not-being-more than-one thousand:~
rupees, as the Magistrate may 1n each case think fit to requirey
in money or the equivalent thereof in securities of the Govern-
ment of Indla as the person makmg the. deposat may choose :

Prov1ded that if a deposut ‘has been réquired  under sub-
* section (3) from any previous keeper of the printing-press, the

security which may be- required under this - sub-—sectlon may
amount to three thousand rupees.

(2) Where security requlred under sub-section (I) has been
deposited in respect of any printing-press, and for a period of
three months from the date of the declaration mentioned in
sub-section (I) no order, is made by the Local Government
under section 4 in respect of such press, the security shall, on
application by the keeper of the press, be refunded.

(3) Whenever it appears to the Local Government that
any printing-press kept in any place in the territories under
its administration, in respect of which security ‘unci*éx;g the
provisions of this Act has not been requited, or having ;been
required has been refunded under sub-section (2), is used for
the purpose of printing or pubhshmg any newspaper, book or
other document containing any words, signs or visible repre-
sentations of the nature described in section 4, sub-section (1), ..,
the Local Government may, by notice in ertmg to the keeper &
of the press stating or describing such words, signs or visible
representations, order the keeper to depos1t with the Magistrate
within whose jurisdiction the press is situated security to such
an amount, not being less than five hundred or more than
three thousand rupees as the Local Government may think fit
to require, in money or the equivalent thereof in securities of

the Government of India as the person makmg the deposit may
choose. '

(4) Such notice shall appoint a date, not being sooner than
the tenth day after the date of the issue of the notlce, on or
before which the deposit shall be made.

4. (1) Whenever it appears to the Local Government that Tower to

any printing-press in respect of which any security has been Sty or

forfelted
ordered to be deposited under section 3 is used for the purpose fiertam

of printing or publishing any newspaper, book or other docu- “*™

ment

; .
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(d) m‘élte't or’ encoul‘age, or tend 6 incite to or to en-
L66urdEs; ‘the: ¢orirnission of ‘any offéricé of murder
or any cognizable offence invelving violerice, ot

(b) directly or indirectly express approval-or admirgs

= " tion of- any wlick offence, or of any persofi, Téal oF
fictitious, who has eammitted of i alleged’ o re«
presented to have commltted any such oﬁence, :,

trhe Looal Govérnment may, by notice i “writing to' the keeper '
of such- printing-press, stating or descrlbmg the words, sighis
‘or visthle repreaentatlons whlch in its opinion are of the na.ture
described above,—

(v) wheré security has beén deposited, declare such secu-

rity, or any portlon thereof, to be forfeﬂ:ed to Hls
Majesty, or-

(m) -Whele security ‘has- not beexi deposited, declare the
press to' be' forfeited to Iiis Majesty,

; and may “also declare all | coples of such newspaper, book or k_
ther docuiment wherever found in British India to be forfeited
' to “His Ma]es’ry ' :

: La;planatwn.—No explessmn af approval or admlratlon '
made in g historical or literary work shall be deemed to be of
the nature descrlbed in this sub-section unless it has the teh-
dency descnbed in clguse. (a). -

(@) Adter the expiry of ten’ days fromh the date of the issiie
of a notice under sub-section- (1) détlaring a- security, or any
portion thereof, to-be forfeited) the déclaration mdde i réspect

- of such: press under section 4° of the Prels and Registration of
Books Act, 1867, shall be deemed to be annulled. '

" XXVoi1867. |

" Depostt of . B.-(Iy Where the:security givei'in’ respect of any Press, or
Tty ‘any portion thereof;+has-besn déclared forfeifed undér séction 4 .

or section 6, every persof miaking & frésh dedarduon in’ Fes-
pect of such press under section 4 of the Press and Registra-

- tion of Bovks Aet, 1867, shall deposﬂi ‘with the Maglstrate be- XXV of 1867.
. fore whotn such declaratlon is made securlty to such an amount,
not- being Tess thaii otie thotisand or more. ‘than ten thousand

rupées, as the: Mftglstrate may think fit to require, in money

or

4
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-or-the-equivalent: Hhigreot i eecurltles “of the Goveriment of'
» India as the person making the deposit may choose.

2 Where a portion only of the security given in respect
of such press has beén declared forfelted under section 4 or
section 6, any unforfeited balance still in deposit shall be

taken as palt of the amount of secunty required tunder sub~
section (7).

8. (1) Ii, after security has been deposited under section 5, rower to

the prlntmg press is again used for the purpose of printing Porter

or pubhshmg any newspaper, book or other document contain- pupissions
ing any words, signs or visible representations which, in the forfoitod:
opinion of the Local (Government, are of the nature described

in section 4, sub-section (f), the Local Government may, by

notice in wriling to the keeper of such printing-press, stating

or describing such words, signs or visible 1epresenta,t10ns,

. declare—

(a) the furthel security so depomted or any portion there-
of, and

- (b) all copies of such newspaper book or other document
wherever found in British India

. to be forfeited to Iis Majesty.

(2) After the expiry of ten days from the issue of a notice
under sub-section (7), the declaration made in respect of such
press under section 4 of the Press and Registration of Books
Act 1867, shall be deemed to be annulled.

7. (1) Avy publisher of a pewspaper who is required to Degoii;tgy
make a declaration under section b of the Press and Registra- publisher of
tion of Books Act, 1867, may be required by the Magistrate
before whom the declaration is ‘made, for reasuns to be re-
corded in writing, to deposit with the Magistrate within ten
days from the day on which the declaration is made, security
to such an amount, not being more than one thonsand rupees,
as the Magistrate may in each cage think fit to require, in
money or the equivalent thereof in securities of the Govern-
ment of India as the person making the depasit may choose :

Provided that if a deposit has been required under sub-
gection (3) from any previous publisher of the newspaper, the

security which may be required under this sub-section may
amount to three thousand rupees.

B (2 Whore
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" (2) Where security required under subssection (Z) hasbeen =

deposited in respect of any mnewspaper, and for a period of

- three months from the date of the declaration mentioned in
~sub-section () no order is made by the Local Government

under section 8 in respect of such newspaper, the security shall,

on application by the publisher of the newspaper, be refunded. -

(8) Whenever it appears to the T.ocal Government that a
newspaper published within its territories, in respect of which

security under the provisions of this Act has not been required,

- or having been required has been refunded under sub-section

(2), contains any words, signs or visible representations of the
nature described in section 4, sub-section (I), the Local Gov-
ernment may, by notice in writing to the publisher of such
newspaper, stating or deseribing such words, signs or visible
representations, require the publisher to deposit with tha
Magistrate within whose jurisdiction the newspaper is publish-
ed, security to such an amount, not being less than five hundred
or more than three thousand rupees, as-the Local Government
may think fit to require, in money or the equivalent thereof in
securities of the Government of India as the person maklng
the deposit may choose.

(4) Such notice shall appoint a date, not being sooner than

the tenth day after the date of the issue of the notice. on or

before which the deposit shall be made.

8. (I) If any newspaper in respect of which any security
has been ordered to be deposited under section 7 contains any

words, signs or visible representations which, in the opinion

of the Liocal Government, are of the nature described in sec-
tion 4, sub-section (I), the Tocal (Government may, by notice
in writing to the publisher of such newspaper, stating or de-
scribing such words, signs or visible representations,—
(a) where the security has been deposited, declare such
security, or any portion thereof, to be forfeited to
His Majesty, or . 7
{(b) where the security has not been deposited, annul the
declaration made by the publisher of such news-

paper under section 5 of the Press and Registra-
tion of Books Act, 1867,

~and may also declare all copies of such newspaper, wherever

found in British Indla, to be forfeited to His Majesty. -
(2) After

© XXV of 1887,
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(2) After the expiry of ten days from the. date of the dssue

“of a notice under sub-section (1) declarmg a securlty, or any

portion thereof, to be forfeited, the declaration made by the
publisher of such newspaper under section 5 of the Press and

" Registration of Books "Act, 1867, shall be-deemed to be

annulled.

-9. (I) Where the security glven in Tespect of any news-

Deposlt of

paper, or any portion thereof, is declared. forfeited under §2§°u‘éuy

section 8 or section 10, any person making a fresh declaration
under section 5 of the Press and Registration of Books Act,
1867, as publisher of such newspaper, or any other newspaper
which-is the same in substance as the said newspaper, shall
deposit with the Magistrate before whom the declaration is
made security to such an amount, not being less than one

. thousand or more than ten thousand rupees, as the Magistrate

may think fit to require, in money or the equivalent thereof.

in securities of the Government of India as the person making
the deposit may choose.

(2) Where a portion only of the securit}; given in xespect

‘of such newspaper has been declared forfeited under section 8

or section 10, any unforfeited balance still in deposit shall be

- taken as part of the amount of security required under sub-

XXV of 1867,

section (7).
10, (I) If, after secunty has been deposﬂ;ed under sec-

~ tion 9, the newspaper again contains any words, signs or
- visible representations which, in the oplnlon of the Local Gov-
.ernment, ate of the nature described in section 4] sub-sec-

tion (1), the Local Government may, by notice in writing to
the publisher of such newspaper, stating or describing such
words, signs or visible representations, declare—

(a) the further security so deposited, or any portion there-
of, and

Power to
dsclare
further
gecurity and
newspapers
orfeited.

(b} all copies of such newspaper wherever found in British -

India
to be forfeited to His Majesty.
() After the expiry of ten days from the date of the issue
of'a notice under sub-section (I}, the declaration made by the

publisher of such newspaper under section 5 of the Press and
Reg1stratlon of Books Act, 1867, shall be de¢med to be annulled

and

T
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"1L. (I) Whoever keeps in his posséssion a press which is
used for the printing of books or papers without making a
deposit under section 3 or section b, as required by the Tiocal
Government or the Magistrate as the case may be, shall on

-and.no further deelaration.in. respect of such newspaper shall
- be made save with the permission of the Local Government:

conviction by a Magistrate be liable to the penalty to which =

he would be liable if he had failed to make the declaration
prescribed by section 4 of the Press and Registration of Books
Act, 1867.

(2) Whoever publishes any newspaper without making a
deposit under section 7 or section 9, as required by the Local
Gtovernment or the Magistrate as the case may be, or publishes
such newspaper knowing that such security has not been de-
posited, shall on conviction by a Magistrate be liable to the
penalty to which he would be liable if he had failed to make
the declaration prescribed by section 5 of the Press and Re-
gistration of Books Act, 1867.

12. (I) Where a deposit is lcquued from the keeper of a
printing-press under section 3, such press shall not be used
for the printing or pub’lishilig‘of any newspaper, book or other
document after the expiry of the time allowed to make the
deposit until the deposit has been made, and where a deposit
is required from the keeper of a printing-press under sec-
tion 5, such press shall not be so used untll the deposit has
been made

(2) Where any printing-press is used in contravention of
sub-section (I), the Local Government may, by notice in writ-
ing to the keeper thereof, declare the press to he forfeited to
His Majesty.

(3) Where a deposit is required froin the publisher of a
newspaper under section 7 and the deposit is not made within
the time allowed, the declaration made by the publisher under
section b of the Press and Registration of Books Act, 1867,
shall be deemed to be annulled

. 13, Where any person has depos1ted any security under
this Act and ceases to keep the press in respect of which such
security was deposited, or, being a publisher, makes a declara-
tlon under section 8 of the Press and Registration of Books

XXV of 1867,

XXV of 1867.

XXV of 1807.

‘Act'
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. Act, 1867, he may apply to the Magistrate within ‘whose juris- -
diction such press is situate for the return of the said security ;
and thereupon such security shall, upon proof to the satisfac-
tion of the Magistrate and subject to the provisions herein-.
_before contained, be returned to such person.

-'14. Where any printing-press is, or any copies of any Issueof
‘newspaper, book or other document are, declared forfeited to warrut.
His Majesty under section 4, section 6, section 8, section 10
or section 12, the Local Glovernment may direct a Magistrate to
igsue a warrant empowering any police-officer, not below the
rank of Sub-Inspector, to seize and detain any property ordered
to be forfeited and to enter upon and search for such property
in any premises—

(z) where any such property may be or may be reason-
ably suspected to be, or

(1) where any copy of such newspaper, book or other
document is kept for sale, distribution, publication
or public exhibition or is reasonably suspected to
be so kept. '

Unauthorised news-sheets and newspapers.

15. (1) The Magistrate may, by order in writing and sub. jpitoration
ject to such conditions as he may think fit to impose, anthorise Gublish nows-
any person by name to publish a news-sheet, or to publish

news-sheets from time to ime.

(@) A copy of an order under sub-section (I) shall be fur.
nlshed to the person thereby authorised.

(3) The Magistrate may at any time revoke an order made -
by him under sub-section ().

18. (1) Any police-officer, or any other person empowered Egwer te

in this behalf by the Local Government, may seize any un. S¥ioyun-
authorised news-sheet or unauthorised newspaper, wherever 105 shects
found » . : papers.

(2) Any Presidency Magistrate, District Magistrate, Sub-
divisional Magistrate or Magistrate of the first class may by
warrant authorise any police-officer not below the rank of Sub-
Inspector to enter upon and search any place where any stock

of

9
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~ of u_nauthorlsed news—sheets or unauthorlqed newspapers may. -

Power t0
selze and
forfelt
undeclared
preases
producing
unauthorised
newa-sheets
and newss
papers.

"be ‘or may be reasonably suspected to be, and such police--

officer may. seize any documents found in such place which,

in his opinion, are unauthorised news-sheets or unauthorised

newsp ap ers.

(3) All documents seized under sub-section (1) shali be.pro-

“duced as soon as may be before a Presidency Magistrate, Dis-

trict Magistrate, Sub-divisional Magistrate or Magistrate of
the first class, and all documents seized under sub-section (2)

shall be produced as soon as may be before the Court of the °
Magistrate who issued the warrant.

(4) If, in the opinion of such Maglstrate or Court, any of
such’ documents are unauthorised news-sheets or unauthorised
newspapers, the Magistrate or Court may cause them to be
destroyed. If, in the opinion of such Magistrate or Court,
any of such documents are not unauthorised news-sheets or
unauthorised newspapers, such Magistrate or Court shall dis.
pose of them in the manner provided in sections 623, 524: and

526 of the Code of Criminal Procedure 1898.

V of 1808,
17. (I) Where a. Presidency Maglstrate, District Magis-

trate or Sub-divisional Magistrate has reason to believe that

an unauthorised news-sheet or unauthorised newspaper is be-

ing produced from an undeclared press within the limits of

his jurisdiction, he may by warrant authorise any police-
officer not below the rank of Sub-Inspector to enter upon and
search any place wherein such undeclared press may be ox
may be reasonably suspected to be, and if, in the opinion of
such police-officer, any press found in such place is an unde-
clared press and is used to produce an unauthorised news-sheet
or unauthorised newspaper, he may seize such press and any
documents found in the place which in his opinion are un-
authorised: news-sheets or unauthorised newspapers.

(2) The police-officer shall make a report of the search to
the Court which issued the warrant and shall produce before
such Court, as soon as may be, all property seized:

Provided that where any press which has been seized cannot
be readily removed, the police-officer may produce before the
Court only sueh parts thereof as he may think fit.

@ T
10 |
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. (3) If such Court, after such inquiry as it may deem re-
quisite, is of opinion that a press seized under this section is
an undeclared press which is used to produce an unauthorised
news-gheet or unauthorised newspaper, it may, by order in
writing, declare the press to be forfeited to His Majesty. If,
after such inquiry, the Couxt is not of such opinion, :it shall
dispose of the press in the manner provided in sections 528,
524 and 525 of the Code of Criminal Procedure, 1898.

(4) The Court shall deal with documents produced before
it under this section in the manner provided in sub-section (£)
of section 16.

18. (I) Whoever makes, sells, distributes, publishes or Penalty for
. o e . . . R . . sseminating
publicly exhibits or keeps for sale, distribution or publication, unauihorised
any unauthorised news-sheet or newspaper, shall be punishable ;ggel;gws-
with imprisonment which may extend to six months, or with

fine, or with both.

(2) Notwithstanding anything contsined in the Code of
Criminal Procedure, 1898, any offence punishable under sub-
section (I), and any abetment of any such offence, shall be
cognizable. '

Special provisions relating to the seizure of certain documents.

19. Where any newépaper; book or other document wher- Power to

. declare
ever made appears to the Local Government to contain any certain

. . .. . . . . publications
words, signs or visible representations of the nature described forfoited

. . . ; and to issue
in section 4, sub-section (7), the Local Government may, by seazch -

notification in the local official Gazette, stating the grounds of Tor s
its opinion, declare every copy of the issue of the newspaper,

-and every copy of such book or other document to be forfeited to

His Majesty, and thereupon any police-officer may seize the

same wherever found in British India, and any Magistrate

may by warrant authorise any police-officer not below the rank .

of Sub-Inspector to enter upon and search for the same in

any premises where any copy of such issue or any such book
- or other document may be or may be reasonably suspected to

be. :

20. The Chief Customs-officer or other officer authorised by Foverto

the Local Government in this behalf may detain any package ages contain-
brought,
i1
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(Specwl provisions relating to the seizure of certain documents.
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*tog cortain brought whe’rhpr by land sea ot air, into Brltlsh Indla which
publications

. whenim- - he suspects to contain any newspapers, books or other docu-
ported into . s . . <. . . :
‘Butieh Indla.  ments of the nature described in section 4, sub-section (7),

and shall forthwith forward copies of any newspapers, books
or other documents found therein to such officer as the Local -
Government may appoint in this behalf to be disposed of in s

such manner as the Local Government may direct.

Prohibition of
o ission 21. No unauthorised news-sheet or unauthonsed newspaper

s, shall be transmitted by post.

cuments.

Power to I
e 0 icles 22. Any officer in charge of a poat -office or authorised by

being brom- the Post-Master General in this behalf may detain any article
post. other than a letter or parcel in course of transmission by post,

which he suspects to contain—

(a) any newspaper, book or other document containing
words, signs or visible representations of the nature
described in section 4, sub-section (I), or

(b) any unauthorised news-sheet or unauthorised news-
paper, '

and shall deliver all such articles to such officer as the Local
Government may appoint in this behalf to be disposed of in
such manner as the Liocal Government may direct.

Powers of High Court. v : #

Application

te Figh Court 23. (I) The keeper of a printing-press who has been order-
tosctaside o to deposit security under sub-section (3) of section 3, or the
forfeiture.

publisher of a newspaper who has been ordered to deposit
security under sub-section (3) of section 7, or any person
having -an interest in any property in respect of which an
order of forfeiture has been made under section 4, section 6,
section 8, section 10 or section 19 may, within two months
from. the date of such order, apply to the High Court for the
local area in which such order was made, to set aside such
- order, and the High Court shall decide if the newspaper, book
or other document in respect of which the order was made -
did or did not contain any words, signs or visible representa-
* tions of the nature described in section 4, sub-section (7).

(2) The

12
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(2) The - keepel of -a printing press in’ 1espect of . Whlch an’ e e
order of forfeiture has been made under sub-section (2) of sec-
tion.12 on:the ground that it has been used in contravention
of -sub-section (I) of that section may apply to such- High
" Court to set aside the order on the- ground that the press was
:not so used.

24, Evely such application shall be heard and determmed ISIeacrimlg by
by & Special Bench of the High Court composed ~of three pocl Bonel.
Judges, or, where the High Court consists of less than three
Judges, of all the Judges.

- 25. (1) T# it appears to the Special Bench on an apphca,- g;ggfaf;emh
tion under sub-section (I) of section 23 that the words, signs sotting aside
-or visible representatmns contained in the newspaper, book
-or other document in respect of which the order in question
‘was made were not of the nature described in section 4, sub-

sectlon (Z), the Special Bench shall set aside the order.

: () If it appears to the Special Bench on an apphcatlon
-under sub-section (2) of section 23 that the printing-press was
not used in contravention of sub-section (I) of sectlon 12
sshall set aside the order of forfeiture.

(3) Where there is a difference of oplmon among the Judges
forming the Special Bench, the decision shall be in accordance
- -with the opinion of the majority (if any) of those Judges.

(4) Where there is no such majority which concurs in
<sett1ng aside the order in question, the order shall stand.

'26. On the hearing of an application under sub- section (1) Evidonce o
-of section 23 with referepce to any newspaper, any copy ofor tondency .
:8uch newspaper published after the commencement of this Act
“may be given in evidence in aid of the proof of the nature or
-tendency of the words, s1gns or visible representations con-
“tained in such newspaper in respect of Whlch the order was -
:made. :

Ee 2. Every Hig_h Court shall, as soon as conveniently may fmeam-; in
- “be, frame rules to regulate the procedure in the case of such " %"
: -applications, the amount of the costs thereof and the execution
-of orders passed thereon, and until such rules are framed the
-practice of such Court in proceedings other than suits and

‘appeals shall apply, so far as may be practicable, to such
-applications.

7 : 28. Every_
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Indian Press (Emer'gency Powers). [ACT XXIIT OF 1931.7

Supplemental

98 Every fistice under this Act shall be. sent to a Magls-'
trate, who ghall cause it to be: served in ‘the manner prov1déd,

for the service of summonses under the Code of Crlmmal Proce-

Provided that if service in such manner cannot by the
exercise of due d111gence be effected, the serving officer shall,

“where the notice is directed to ‘the keeper of a press, affix a

gopy thereof to some conspicuous part of the place where the
press is situate, as described in the keeper’s declaration under
section 4 of the Press and Registration of Books Act, 1867,
and where the notice is directed:to'the publisher of a news-
paper, o sone c'on‘sp'i'cu'ous pé,"rt 6f'the"pre’mises where the pub-
lication of such newspaper is conducted, as given in.the pub-
lisher’s-declaration under section 5 of the said Act; and. there-
upon the notice shall -be ‘deemed to'have been: duly served

Vot 18%

E{
]

XXV of %

29, Every warrant 1ssued under this Act shall 86 ‘far as

" it relates to a search, be executed in the munner provided for
the execution.of search wa.rra.nts under the Code of Crlmmal ‘

Proeedure 1898.

©V of 1898..

4

30. Every declaration of forieltule purportmg to be made

‘under this Act shall, as against all persons; be conclusive: evi-

denee that the forfeiture therein referred to has taken place,
and no proceedlng purporting to be taken under this Act shall
he called in question by any Court, except the High Court on
appheatlon under section 23, and no civil or criminal proceed-

ing, except as provided by this Act, shall be instituted against -

any person for anything done or in geod faith. intended to be '

done under this Act.

81. Nothing herein .contained shall be deemed to prevent
any person from- belng prosecuted under any other law-for any
act or omission which constl‘cutes an offence againgt this Act.

32 So long as this Act remains in force, all declarations
required to be made under section 4, section.d, section 8 and
section 8A of the Press-and Registration of Books Act, 1867,
shall be made; in a Presidency-town .before the Chief Presi-
dency Magistrate, and elsewhere before the District Maglstrate

s '
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